IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTl ON

ClVIL APPEAL NO. 6888 OF 2012
(Arising out of SLP(C) No.29641/2008)

M S. DOLPHI N | NTERNATI ONAL LTD. Appel | ant (s)
: VERSUS:
MS. V.0 TYAZHPROVEXPORT Respondent ( s)
ORDER

Leave grant ed.
W have heard the |earned counsel for the

parties.

It has been submtted by M. Hansari a,
| earned senior counsel appearing on behalf of the
appellant that pursuant to the direction of this
Court passed on 15.12.2009, 50% of the anount has
al ready been deposited wth the Registry of this
Court and the renmaining 50% anount, as cl ai ned, has
been secured by a Bank Guarantee of Canara Bank in
favour of the Secretary General of this Court. I n

that view of the matter, we are of the considered
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opi nion that necessary orders are required to be
passed by the Conmpany Court relegating the parties
to the renmedy of civil suit/arbitration/nediation or

any other renedy available to themin | aw.

Consequently, the 1inpugned order passed by
the High Court is set aside and the Conmpany Court is
requested to pass necessary consequential orders as

expedi tiously as possi bl e.

Wth the af orement i oned observati on and

direction, this appeal is disposed of.

(H. L. GOKHALE)

New Del hi ;
Sept enber 21, 2012.
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